IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH
AT HYDERABAD
ORIGINAL APPLICATION NO.570/99
DATE OF ORDER : 9-3-2000
Between:-
D.Ganesh Babu

...Applicant
~ And d

1. The Asst.Superintendent of Post Offices, Repalle Sub Division,
Repalle-522 265.

2. The Superintendent of Post Offices, Tenali Division, Tenali -522 201.

3. The Unionof India, rep. by the Director Gcncra], Dept. of Posts, Dak Bhavan,
New Delhi-110 001.

...Respondents

COUNSEL FOR THE APPLICANT : Shri T.V.V.S.Murthy

COUNSEL FOR THE RESPONDENTS: Shri B.N.Sharma, Sr.CGSC

CORAM:

. THE HONBLE SHRI R RANGARAJAN : MEMBER (A)

THE HONBLE SHRI B.S.JAI PARAMESHWAR : MEMBER (J)

(Order per Hon'ble Shri R.Rangarajan, Member (A) ).
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(Order per Hon'ble Shri R Rangarajan, Member (A) )-

Heard St T.V.V.S Murthy, leamed counsel for the applicant and Sf
B.N.Sarma, senior standing counsel for the Respondents.
2. The applicant in this OA is working 33 provisional EDMC/DA, Nlavaram
BO account with Kanagala SO, Repalle gub-Division, Tenali Division. He
belongs to OBC Community. A notification dated 8-3-1999 was issued for filling
up that post regularly without reserving the post for any community. The
applicant ubmits that as the earlier incumbent of that post was OBC candidate
and the applicant i also an OBC Community candidate, the notification dated
3.3.1999 should reserve the vacancy 0 OBC Community.
3. “This OA is filed to set aside the notification dated 8.3.1999 and t0 direct
the respondents 10 issue a fresh notification reserving the post to OBC
Community.
4. In the reply the respondents have clearly furnished that the total cadre
strength of ED Agents in that division and stated that there is no short fall of OBC
candidates. It is adequate to fill up the post on merit basis irrespective of the
community. NO rejoinder i8 filed rebutting the contentions and averments of
counter affidavit. As there is no short fall of any reserved community, We s¢é no
irregularity in issuing the notification dated 8.3.1999. In that view of the mattet,

the OA is only liable to be dismissed and accordingly it 18 dismissed. No order as

to costs.
/m&m;?m) (R RANGARAJAN)
Q SMEMBER () MEMBER (A)

Dated: 9% March, 2000.
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Dictated in Open Court.
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